
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

SOUTHER ZONE AT CHENNAI

ORIGINAL APPLICATION NO.2O5 OF 2O21

Environmental Protection and Research Council

Versus

Union of India & Others.

.. .Applicant

...Respondents

REPLY FILED ON BEHALF OF THE 2ND RESPONDENT

VIDYALAKSHMI VIPIN

Standing Counsel for SEIAA, Kerala and KSBB

No.GF-A, 19, Casa Major Road, Egmore, Chennai -600 008.

Mobile :- +91-9t767 9OL3L

E-mail : vidyalakshmii@wialegal.com



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

SOUTHER ZONE AT CHENNAI

ORIGINAL APPLICATION NO.2O5 OF 2O2L

Environmental Protection and Research Council

Versus

Union of India & Others.

INDEX

Dated at Chennai on this 17th day of January, 2022

...Applicant

,..Respondents

L FOR ND RESPONDENTCOUNS

sl.

No.

Date Description Page No

1 77.0L.2022 REPLY FILED ON BEHALF OF THE 2ND

RESPONDENT

1-3



R!:FoRl:Tlll:)-ATIO:\iAl,GREEliTRlnUi-Al.
. solrTllEt$i zoti]:. c[]::sliAt

O.A.No. 2llt of 2tl2l (!i7,)

lr- Trl}: ]IATT[ll (]lt:

f.-nr.inmnrcntll |tnrtcction tntl ltcrcanch Council
..,A PPI.ICANT

t'rrror .rt ln.lil itrd Oni.
..RESPONfrEi\*TS

l. t am u'cll acquaintcd with the facts ofthe casc from the available records and I am

authorizf,;d to file this Reply on behalfofthe 2d Respondenl. I crave leave ofthe Hon'blc

Tribunal to file additional reply as and when additional facts are available 1o lhe

Rcspondent.

2. It is submitted that this rcspond€nt denies all the allegations and averments raised

against this Respondcnt by the Applicant except those that are specifically admitted. It is

submitted that the 2d Respondent submits cenain facts, which are necessary for the

present application, and arc placed hercunder in seriatim.

] It is humbly submitted that lhe Environmental Clearance for the Construction of

Residential development project of Jain Housing and Constructions Limited was

granted by MoEF & CC, the l" Respondent. herein, bearing Filc. No. 2l-5912021-

IA.lll dated 24-05-20ll.lt is submitted lh t the total built up area was I, 39.

885.78 sq.m. with total number of aparlments 1,216 units. And lhe Jain Housing

and Constructions Limited applied for Extension of Validity of Environmental

Clearance for the Construction of Group Housing Project at Sy. Nos. 4E3/14.

484t7. 48511 at Kakkanad village. Kanayannur Talk. Emakulanr District, Kerala

via PARIVESH (SIN/KUMIS/185860/2020) on 0l-12-2020.
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REPLY FILED ON BEIIALF Of TtlE 2'' RESPONDE.T*T

I, RAlil RS.. wifc of Mr. Prabodh Chandran, aged aboul 45 ycars, working as Legal

Officcr. SEIAA at Thiruvananthapuram, do hcreby solemnly aflirm and sincerely state as

follows:-

{\u,{9--



4,, lt is submitted that the application was under the examination of SEIAA i.e., at

initial processing stagc only. lt is funher submirrcd rhat the SEIAA/SEAC was

constituted by MoEF & CC for a period of 3 years and rhe tenurc of the SEIAA./SEAC

expired on lE-09-2021. lr is submitted thrt ths apptication of Jain Housing and

Constructions Limitcd can bc proccsscd only atler lhe reconstitution of the

sEI A/SEAC.

"ln order lo ascertain lhe genuineness ofrhe allegations made in the application and also

the alleged violations the court has ordered to appoint a Joint Commiuee consisting of
the following nen ers :

i) The district Collector, Ernakulanr District or a senior Olficer deputed by
hin, not below the rank ofAssistant Collecror or Sub divisional Magistrate.

ii) A senior O!ficer from tlrc Ministry of Envtronment, Forest and Climate

Change, Integraled Regional OlJice. Ba ngalore.

iii) A senior OlJicer fron Kerala Stare Environment Impact /,ssessment

Authority (Kerala, SEINA).

tv) A senior Oficer to be depuled bv the Chairman. Kerala State pollution

control Board (KSPCB) to inspecr lhe area in quesriot, at d submit a factuar as v,er! as

action taken report dthere is ony iolation found.,'

6. It is humbly submitted that the Kerala state pollution control Board is the nodal
agcncy for co-ordination and providing necessary logistics for the Joint committee
formation. It is submitted thar in eompliance ofrhe order passed by the Hon'ble Tribunal,
the Joint committee was constituted comprising of the following members.

i) Shri. Vishnu Raj p. I.A.S.. Sub Collector. Fort Kochi

ii) Dr. Murali Krishna Chimata, Scientist ,8,, MoEF & CC, Integrated

Regional Office (Southem Zone).

iiD Dr. Jude Emmanuel. Environmental Scientisr SEINA. Kerala.

iv) Smt. Sreelakshmy P.8., Environmental Engineer, KSpCB, District Office-|.
Emakulam.
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5. ll is submilted thar this Hon'ble Tribunal vide its Order datcd 22-09-2021, passed

thc following direciion -
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r ?. lr r lnfttlr ratrmtrrcri tl,.t ,lrrrrs* tu l,," .rir..ti{in of ahc llon.hk Tribunrl ro
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thc lwrt ('unrnrt*r co.rdrr.tc{ , Frn' urspccrr,n, .! thc porcft 3r,. -Mr3 TufrEI
(ilocnn'.f M,r l,n lrruilng & conrrnrronr Lrmired trr 9.t r.zolt. tr * g,b,ittcd rh.r
rtx fqro.t of thc Jornt csnmrn.* nrr filcd on 09-12-201r by fic 3" R*porrdcnr and rhc
ltport ddrc;od atl rhc qucncr ni*od bccin try tbis lloo'blc Tribumt aod rhc Joinr

Canmioc h.d gir'cn tu reconrnrcodrtisrr.

I tt is humbly submincd rhar this Rcqlondcnt cannor take any srcrls or acrion cvcn if
thoc is an1'r'iolation at this stage as thc sEIAA is yet to be consrituted as flarcd ahovc.

undcr thc abovc circumstanccs, ir is humbly pnyed that rhis Hon'blc Tribunal may bc

plcascd to considcr thc ptea and pass such ordcr or ordcrs as this Ilon'blc Tribunal mry
dccrn fit and propcr in circumstanccs ofthe case and thus rcnderjusticc.

Datcd at Chcnnai on rhis rhc 17" day of January,2022

2'' RESPO:iDENT

\/ERIFICATION

l. RANI R.S.. wifc of Mr. Prabodh chandran, aged abour 45 ycars, working as Legal

oflicer, SEIAA ar Thiruvananrhapuam, do hereby veri& rhal lhe contents of paras I ro s
arc rruc ro the besr of my personal knowledge and paras I to g arc bclicved to be true on

legal advice and that I have not suppressed any material fact.

Verified at Chennai on this rhe l7'day ofJanuary,2O22
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